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Central. Admlnlstratlve Trlbunal, prlnclpal Bench

orlglnal Appllcatlon No.2235 of 2003

Neh, Belhl, this the t?th day of AprlI,ZO||
Hon - ble ilr. Justlce V. S. Aggarual, Chalrman

Hon'bl.e lrlr. s. A. slngh, trlember (A)

Satya Vlr Singh Vats
S/o late Shrl Amar Slngh
Aged 44 years
0rlving Instructor
DeIhi Transport Department,
Auto Rlckshary & Taxl Unit,Burarl
New Delhi
R/o H.No.4l8. Village & p.O. Karala
Delh1-81 ....Appllcant
(By Advocate: Shrl M.S. Ahluwalla)

Versus

Delhl Transport Department.
Govt. of NCT of Delhl,
5/9 Under HtIl Road,
0elh1

Pr 1 ncipal Secretar y-cum-Corrnrissioner
Transport Department
Govt.. of NCT of Delhl,
5/9 Under HllI Road,
OeIhl

3. 0inesh Kumar
S/o Shrl D.C. JaJorla,
R/o 5573/75, Regarpura,
Karol Bagh,
New CIelhl
(lrtorking as MVI )
Delhi Transport Bepartment
Govt. of NCT of Dethi

4. . Rakesh Kumar
S/o Shrt RaJpal Stngh,
A-77 /2, DevIl Extension,
New Delhl
(Worklng as MVI)
Delhl Transport Department
Govt. of NCT of Delhi ....RrBSpondents

(By Advocate: Shri VlJay pandlta,for respondents l&Z
None for resporrdents 3&4)

o R-p. EJr(gR^.r.)

gI_ Ju.stlc. o _Y. 9r. AooF rpe.Lgha I rmAn

Appllcant Satya Vlr Slngtr Vats by vtrtue of the
present appricatlon seeks a direction to promote hlm 'Eo the
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post of Motor Vehlcle rrrspector ln the Transport,

Department, Governnrent of Natiorral capitar Territory of
Delhl and to award hirn hls due senlorlty wlth certaln
consequentlal benefits.

?. Durlng the course of submlssions, the facts
precipltated and the controversy becarne llmited. rt
becomes unnecessof y, ttrerefore, for us to express further
in this regard. The reason being that applicant contends

that persons junlor to hlm who dld not fulfil the
qualifications as per Recrultment Rules have been

appointed/pronroted. In this process. the applicant ls
ignored llIegally. rn addition to that, representation of
the appllcant has also not been declded.

3. Keeplng in view Ure facts that were so agitated
and also that amendnrent took place ln the year I 999 rn the
recruitment rures for the post, u€ tlispose of the present
petltlon directlng

(a) lt should be re-constdered as to lf the

applicant could be corrsldered for
promotlon ln case the posts were

available be'fore the amendment ln the

recrultment rules that had been effected
on 9.4.99; and

(b) otherwlse, the representatlon of the

applicant be considered as per Law and

lnstructlons lncluding ttre assertlons
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the.t his juniors as stated above have 

---been appointed. 

*0 &,- 	A 
S.A. Si 	 ( V.S. Aggarwal ) 
Member(A)- 	 Chairman 
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